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10 dys time is allowed on the 

prayer of.  Mr.5.Sarma learned counsel 

appearing on bel%alf of the applicant. 

List it on 2-7-98.. 

er  
Vice  

On the prayer of learned counsel 

Mr.B.K..Shajina appearing on behalf of the 

applicant case is adjourned till 

6-7-98.Lc-• 

Member 	 vice-chairman 



(9 0Al2-,J ~' 

Notes of the Registry 	 Order of the TribunaL 

xir U.K.Nar1earned counsel for the 
applicant prays for adjournment. Prayer 

al lowed . 

on 14.7.98 for aission. 

On the prayer of Mr.U.K.Nair learned 
counsel appearing on behalf of the 

applicant case is adjournd tfti 

t 29-7-98 for admission. 

Member 	 Vjh 	an 

Let this case be listed for 

Admission on 27-8-98 alongwith H.P. 

No.163/98. 

Member 	 ' Vice-Chajrnan 

This application has been filed 

seeking certain directions to the .rspon 

dents to promote the applicant in the ,4 
pot of Head Clerk with effect from 

26.6.1983 and thereafter to the further 

higher post as per his entitlement. 

cordiñg to the applicant he was Un-

reasonably denied the promotion which 

he was entitled to as per law. The 

applicant submits that to his knowledge 

.hewas denied promotion because of the 

pendency of the departmental proceeding. 
Now the departmental proceeding has come 

toan end and the applicant was not 

found guilty of the charges. In spite of 

that the respondents have not given 

promotion. Hence the present application 

We have heard Mr B .K • Sharma, learned 
counsel appearing on behalf of the 

applicant and Mr A.K.Choudhury, learned 
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7.8.98 Addl.C.G.S.0 for the respondents. Mr 

Sarma submits that because of the in 

action of the respondents the applicant 

submitted Annexure-7 representation 

dated 26.3.1997 to the Director General, 

All India Radio. However, till now the 

representation has not been disposed of. 

On hearing the counsel for the parties 

we feel it expedient to give a direction 

to the respondents to dispose of the 

representation as early as possible and 

at any rate within a period of one month 

from todaybyi a speaking order. If the 

applicant is still aggrieved he may 

approach this Tribunal. 

The,application is disposed of with 

the above order. No order as to costs. 
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